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I1 THE CENTRAL ADMINISTFATIVE TRIBRUNAL, JAIFUR RENCH,

JAIPUR,

O.A. No. 202/93 Date of decision: 14.,11.94

GANESH PAHADUR : Applicant. |
VERSUS

UNIOM OF TIMIA & ORS ¢ PRespondents,

None present on behalf of the applicant.
Mr. U.D. Sharma, : Counsel f£or the respondents,
CORAM:

Hon'ble Mr. Justice D,L. Mshta, Vice-Chairman

PEF HOM'ELE lP., JUSTICE D,L. MEHTA, VITE-CHAIRMAMN:

Hzard the l2arned counsel for the respondents.
26 Perused the order, Annexure A—l;«iated 15.11.91.
Even in the proceedings, Annesures P-1 and P-~2,filed
hy the respondents, n> ground has been stzted, In the
facts and circumstances, the 0.A, i= accepted. The
rezpondents are directed to re-congider the caze of the
applicant according to law and to pass an appropriate
speaking order within a period of two monthe from the
Aate of the receipt of the copy of the order, )

3. The 0.A, iz disposed of accordingly, with

no order as to costs,
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( D.L. MEHTA )
Vice-Chairman




